
Office of the District Judge, Lakhisarai. 

Auction Notice No. 01/2022 

View of th Hon'ble ligh Court's. Pat na letter no. 57483/XXXIII-22-2014 
Pt) dated 05.11.2014 and also in view of the Hon'ble court's letter no. 1468-

1. 

6 (M) dated 22.02.2001 and letter no. 02 dated 17.12.1975 and also as prescribed in the Khas Mahal Mannual a Canteen in the premises of Civil Court, 
akhisarai is being allotted to the allottee on the basis of the open auction ublic Auction) tor a period of maximum one ycar for which allottee has to 
Vacate the premises by all means, however it can be extended. 
Auction date, time and place- 07.07.2022at 04.30 P.M in the Chamber of the 
undersigned. The detail and terms and conditions are available on the web.site 
no. F-Court.Gov.in/ L.akhisarai and Notice Board of the District Court, 
Lakhisarai. The participantsin the auct ion can be obtained the detail and terms 
and conditions from the web.Site and Notice Board of the District Court Lakhisarai. This auction notice is being published in Hindustan daily Hindi 
Newspaper. The participants in the auction can be submitted the applications 
With hull permanent address or temporary address or correspondence address and 
detail of experience for Canteen to the undersigned till 07.07.2022 at 11.30 A.M 
through Registered post or directly in the office of the undersigned. 

3. A detail description of the pucca constructed Canteen is as follows: 
Length 8. width -8 " Height -83 
Two iron shutters fixed in the Canteen. One iron gate is also fixed in the 
Canteen. 

4. The estimated rent of the Canteen is Rs. 8000/- per month (minimum). It will be 
finalized. highest at the time bid considered for the allotment (settlement). 

5. There will be enhancement of rent i.e @ 10% per annum at flat rate. 

6. The allottee shall deposit security money equal to the month rent in the Nazarat 
of the undersigned at the time of issuance of allotment letter by the undersigned. 
No interest shall be payable on the security amount. 

7. The Canteen shall be allotted for the benefit of the litigant people and not for 

making it a market place or to provide livelihood to anybody. 
8. The renewal of previous licence should be distinguished from granting fresh 

licence in view of the Hon'ble court's letter no. 01/1994. 
9. The renewal of previous licence should be made only if there will be nogeneral 

complain against that licency. 
10. Food/Snacks to be served to the customers (ligigants people) will be as under: 

(a) Tea and Coffec 
(b) Cold IDrinks 
(c) Juices 
(d) Packed food 

(e) All Time Meal 
(f) Brcad Pakora, Samosa and Sweets etc. 

11. The allottee (licency) shall install well equipped Cooking Rangealong with 
exhaust chimncy and deep lreezer to maintain the canteen pollution free and 

hygienic. 
12. The rates. quality and quantity of lood will be monitored by the Judge-in-

charge, Civil Court lakhisarai for the purpose. 
13. The undersigned will provide power (electricty) connection to the Canteen 



however, the electricity charges shall be payable by the allottee as per units consumed @prescribed by South Bihar Power Distribution company Limited. The licency shall install separate electric meter. 14. The Canteen will run on self service and billing mode. . The rent will start on the date by the undersigned when the undersigned will provide allotment letter to the cocerned. T0. Ihe Canteen should be operational within fifteen days from the day O allotment. 
. The allottee (liceney) will ereate his/her own infrastructure as per the need or ne Cantcen but the basic structure should not be altered/damaged. He can not be allowed to place anything outside the premises. 18. The allottee (licency) will not create a permanent structure. 

C alottee will be responsible for the safety and security of the canteen. 
iowever, 24 hours security is provided for the entire Civil court Campus, 
Lakhisarai. 

20. The allottee will maintain the sanctity and integrity of Civil Court, 
akhisarai and no gesture will be allowed which may degrade the dignity of 
the Civil court, Lakhisarai either in behaviour or in exhibits. 21. No prohibitory materialitem will be sold in the Canteen. 

22. Either party shall have the right to cancel the allotment by giving one month 
notice. 

23. The canteen or its part shall not be sublet to any other person/party. Ihe 
allottee shall maintain an employment register in the shop which can be 
checked by the Judge-in-charge. Civil Court Lakhisarai by the allottee along 
with photograph and attested signature/thumb impression of the employed 
persons and any change therein shall be duly informed immediately. 

24. The allottee (licency) has to install fire fighting equipments in the Canteen. 
The rent will be deposited on the 10th date of every month. The delay in 
depositing rent will cause penalty of Rs. 10/- per day shall be levied after the 
last date. i.e 10the of every month up to 25th of that month for which rent 

was due to be paid. In case the rent is not deposited even after that date then 
the allottee shall be bound to vacate the canteen and his security money shall 
be forfeited. 

25. The electricity eharges will be paid by the user along with rent. 
26. That in case of any dispute the Civil Court. lakhisarai shall 

jurisdiction. 
27. No activity/trade/business shall be carried on from the canteen than those for 

which permission is granted. 
28. The allottee shall keep dustbins within the area for collection of 

refuse/lettover food article and other materials shall not be littered anywhere 

have 

else. 

29. The list of products for sale shall be conspicuously displayed along with the 

rate list. These rates should be comparable with the local market rates and in 
case of packed items the commodity must not be sold for more than the 

printed maximum retail price. 
30. The agreement deed embodying a declaration of acceptance of the terms and 

conditions of the deed will be executed on a stamp paper of Rs. 100- by the 
allottee prior to taking possession. 

31. The Canteen will be operated in pollution free in every manner. 
32. Any dispute'mishap caused by the operation of Canteen will be responsibility of the 

allottee (licency) totally and th District Court. Lakhisarai will not be responsible for 
that. 



3Upon completion of the period of the lease decd i.e. one year, the lessee will 

have to vacate the premises by the last date of the lease. In case of failure to 

vacate the premises within this stipulated period the undersigned shall be 

free to take possession of the premises and seized the security money and 

materials y ing there. 34. The lease deed can neither be transferred in any other name nor can be 

sublet. 
35. That Service lax as applicable shall be the responsibility of the 

lesseee. allotee. 
36. It the lease fails to adhere to the terms and conditions herin laid down. the 

undersigned will have the right to impose fine/take appropriate steps against 
the allottee and even unilaterally terminate the agreement by giving seven 
days notice for getting the Canteen vacated in case of violation of the above 
mentioned terms and conditions. 57. The potential participants are required to submit a Bank draft of Rs. 1,000/-
in favour of Judge-in-charge. Civil Court Iakhisarai which shall be returned 
to the unsuccessful bidders after the auction. 38. The details of above terms and conditions of the agreement shall be signed by the Judge-in-charge. Civil Court, Lakhisarai with the successful bidders in writing 

39. The potential participants are required to submit the applications with full permanent address or temporary address and correspondence address till 07.07.2022 at 11.30 A.M. 
40. The undersigned reserves the right to cancel or reject the bid without assigning any reason and the decision of the undersigned shall not be challenged in any court of law. 

ABK. Jaiswal) 
Distict Judge. 
Lakhisarai. 

3o-00.2022 


